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IN THE CENTRAL ADMILISYRATIVE TRIBUFAL: HYDERABAD BENCE: -

AT HYDERABAD

(0.A.NO.316/95 . DATE OF JUDGMENT: 13.3.95
BETWEEN:
SMT. Gl AMMAII - e . APPLICANT
AND
1. The Post Master,
Head wost ¢ifice,”
Nars: patnam, . S :
Visakhapatnam District,
2. Ehe*ﬁuperintendéﬂt of Post Offices,
Anakapalli Division, _ - ' ' '
Ana¥apalli-831 001, . ... | RESPONDENTS
COUNSEL FOR THE APPLICANT: | SHRI KRISHNA DEVAN
COUNSEL FOR THE RESPCNDENIS: GHRI N.V,RAGHAVA REDDY
 CORAM3
SHRI JUSTICE V.NEELADRI RAO, VICE. CHAIRMAN

SHRI R.EANGARAJAN, MENbr:i (ADMN,)
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OA Npo.316/9%,

JUCGMENT Dt: 13,3.95
(A5 PER HCON'BLE SHRI JUSTICE V,NEELADRI RAC, VICE CHAIRMAHN)
Heard Shri Krishna D¢van,»learned counsel for

* Sn-4 N.V._Raghava Reddy, learned standing
counsel for the respondents, T

2. “he applicant was sélected for the post of Extra

Departmental Stamp Vendor and appcointed for the ) said
post on 26.10.1993 by R-I. R-2, an authority superior to
R-I directed R-I to terminate the services of the applicant

- -

-+ matice.  Accordingly, R-I issued the
impugned order dated 22.2,1995 informing the appiwce..-o. -

her services as ED Stamp Vendor will be terminated on any
date after one month from' the date of receipt of the

said notice. It is challienged in this OA,

3. It was held by the Full Bench of this Tribunal in

0A 57/91 that Rule 16 of the Extra Departmental Agents

(“onduct & Service) Rules does not empower the authority
C—-\)‘mn.

whexwasLthe appointing authority to set-eside the order

of appointment on the basis of the alleged irregularities

It was further held therein that the avthority merely

because the higher euthority Of%*ﬁﬁrﬁﬂﬁﬁ%ﬂiﬁ%f&five autho-
rity, has no power to set-aside the order of appointment
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issued by the appointing authority, on the administration
s8ide also, #As such, the autl;oritf higher to-:the appointing

authority cannot direct the appointing authority to termi-
Al '

o
~ nate the services of an employee appointed by -*éi?_e—-l‘ewe-r
sothority.
4. . In view of the above Full Bench judgment, the

impugned order dated B@8g 22.2.1995 is liable to be
set-aside, Tlhere is no need to consider for the disposal
of this OA as to under what circumstances the appointing
authority can pass an order under Rule Iﬁj\of ED Agents

(Conduct & Service) Rules,

5. In the result, the letter No.B/ED-6/4(E), dated

Y
17.2,1995,and the impugned _frder No.H/PF/EDSV/94=95/NRP
7y <y
HO, h21116, dated 22.2.1995#are set-aside,

6. The OA is crdered accorcdingly at the admission

stage. No costs./ }
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